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COMMISSIONER OF SALES TAX, MAHARASHTRA STATE, MUMBAI 
Vikrikar Bhavan, Mazgaon, Mumbai 400 010, dated 14th November 2013 

Order 

MAHARASHTRA VALUE ADDED TaX Act, 2002. 

No. D. C. (A & R)/VAT/PWR (INV) (Liquor Cell)/2006/3/ADM-8.—In exercise of the powers conferred 
by sub-section (6) of; section 10 of the Maharashtra Value Added Tax Act, 2002 (Mah. IX of 2005), in 
supersession of the érder No. D.C. (A & R)/VAT/PWR/INV)/2006/3/ADM-6, dated 4th February 2012, the 
Commissioner of Sales Tax, Maharashtra State, Mumbai is hereby pleased to delegate the powers and 
duties under sub-sections (3) and (4) of section 64 of the Maharashtra Value Added Tax Act, 2002 and 

rule 69 of the Maharashtra Value Added Tax Rules, 2005 to the following authorities specified in column 
(2) holding the post specified in column (3) of the Scheduled appended to this order :— 

Schedule 

S. No. Mahavikas Code Designation 
(1) (2) (3) 

1 MUM-VAT-E-610 .. Deputy Commissioner of Sales Tax (Large Tax 
Payers Unit)-10. 

2  MUM-AST-D-602 .. Assistant Commissioner of Sales Tax [Personal 
Assistant to Joint Commissioner of Sales Tax 
(Large Tax Payers Unit) (AST)-02]. 

3  MUM-AST-D-603 .. Assistant Commissioner of Sales Tax [Personal 
Assistant to Joint Commissioner of Sales Tax 
(Large Tax Payers Unit) (AST)-03]. 

4 MUM-VAT-D-604 .. Assistant Commissioner of Sales Tax (Large 
Tax Payers Unit) 04. 

5  MUM-IBA-D-921 .. Assistant Commissioner of Sales Tax (Issue 
Based Audit)-21. 

The powers and duties delegated by this order are subject to terms and conditions specified by the 
Commissioner of Sales Tax, from time to time. 
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NITIN KAREER, 
Commissioner of Sales Tax, 

Maharashtra State, Mumbai. 
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